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0.A.No. 300/95.

1.|G.Satyanarayana
2. M.Ramalingaswara 3arma ,
3. V.Jdayarami Reddy

4, |Amzad Ali : \ .. Applicants.
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Cours el for the Respondents : M1 N.R.Dévaraj,Sr.CGSC.
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O.A.No.300/95, - Date: [13_3_1995.

JUDGHMENT

{ as per Hon'ble 5ri R.Rangarajan, Member(administrative) X

Heard Sri B.S.A.Satyanarayana, learned counsel
for the applicants and Sri N.R.Devaraj, learned Standing

Counsel for the respondents,

2. In this application dated 28.2.1995 filed under

sec.19 of the A.T.Act, 1985 the applicants who were the

o

short Duty/RTP Telegraph Assistantﬁggdegraphists of

. Kurnool Division prayed for a declaration thit they are

entitled for the grant of Productivity Linked Bonus at

the rates applicable to the regular Telegraph Assistants/
Telegraphists \£6r the Period” theyshad worked as Short

Cuty/RTP Telegraph Assistant/Telegraphists, as égEE%fgi;ﬁn o
Annexure-11 {page-18 of the 0A) and for a further direction

to pay the arrears of bonus to which the applicants

are eligible,

3. The applicants numbering 4 bherein join=d4 as Short

' Duty/RTP Telegraph Assistants/Telegraphists on 22.5.1983,
22.5.1983, 22.5,1983 and 27.1.1983 respectively and their
serviées were regularised with effect from 17,11,.1986. It
is stated that they were selected after qualifying in the
prescribed examination and have performed quantitatively and .
qualitatively the same work as that of regu}ar Telegraph
Assistants/Telegraphists whenever they were engaged inter-
mittently asgainst vacancies of regular Postal Assistants.
By denying them the benefit of productivity linked bonus
during the period from 1983 to 1986 when they worked as
Short Duty/RTP Telegraph Assistants/Telegraphists, zallowed
by the Depzrtment of Telecom, they have been subjected to

hostile discrimination in violaticn of Articles 14 & 16 of

the Constitution, Hence, this OA has been filed with the

_above prayer. {)”,w
e - .
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4: The OA 171/89 d4t. 18.6.1996 on the file of
Ernakulam Bench was decided on the basis of the decision
in OA ¥0.612/89 on the file of the same Bench, The’
ratio in that-judgment was that no distinction can be
made between an RTP worker and a8 Casual Labourer in
granting productivity linked bonus, It was further
held in that OA that RTP candidates like Casual Labouters
are entitled to Productivity Linked Bonus if they have
put in 240 days of service each year ending 31st March
for 3 years or more, It is further held in that OA that
amount of productivity linked bonus would be based on
thair avarane manthly emoluments determined by dividing

the total emoluments for each accounting year of eligi-
DLI1TY DY 14 QUM SUjSwt o waisma wmoiee oo
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from time to time. ) .

5. Similar orders were also passed by this Tribunal

- - . - s
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similarly situated to that of the applicants in OA 171/89

n¥ +ha Wrnalnlam Banch. Similar orders were also passed
by this Tribunal in OA 484/94, dt. 28.4,94, OA 611/94

dt. 31,5.1994 and OA 1423/94 dt. 25,11.1994 of this Bench

fT vl 1M mm A kA Rhak AF Fhe

applicants in OA No.171/89., &as the applicants herein are
in the same situation as the &pplicants in OA 171/89

decided by the Ernakulam Bench, and in 0A Nos.458/94,
Dll/Y94 8NA 149437 7% Wi wiliw Ligseewes §@ = = — = e

extending the same benefit to the applicants in this OA also.
Learned counsel for the respondents also fairly submitted

that this case is covered by judgments quoted above.
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6. In the result, this application is allowed

with a direction to the respondents to grant to the

- e T mmmtan Rl o :m_ho.ma,ﬁi_Las, ﬂmnted_b.thheﬂELnﬂg_lm__Bgﬂ% .

and this Bench of the Tribunal in the;;;)aforesaid cases
quoted in para-5 above, The above direction should be
complied within a period of 3 months from the;)date of

- LI PR PR A,

7. The OA is ordered accordingly;;géjgggj§§§5§§won
stage itself. No costs./
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Member (Admn. ) . Vice Chairman .
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‘To
1. The Director General, Union ot Incia, _ . vy
Dept.of Telecommunications, Ministry ok hthn Rep
Communications, New Delhi-1.
2. The Chief General Manager, Telecommunichtions,
A.,P.Circle, Doorsanchar Bhavan, Saatibn Road,
Nampally, Hyderabad-l.
3. The sSr.Superintendent, Telegraph Tragfi§
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4. One copy to Mr.B.S.A.Satyanarayana, Advocate, CAT.Hyd.
5. One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.
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6. On ggggctgubi?rary, CAT.Hyd.
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